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TIMT U JqT YA S9d deli IR bRl afed wava Afeai iR A, 9FRa oid
Gl 3R o e, ST "M SR ERd ATdoi=ie 3MH YRl bl JUdle 3R ITRETT
AU UNT RS © |

9 ¥l Holdex gRT dldbled H 39 A8 \HST SY, Ui & Gerd ey 91 TRaR,
I & IR—UR =SS H T HIex W IMAd, Ao KT Bl IMABR JRoad B Bl
PR Rfera vadl 2 |

IS UISad AfHaiel & ARgd ¥ WHR & oy a1 AR & [l ey & forg
qof @IS, ITERT IR TANT & ol a1 S99 J7 IUafd & R/, UecaR &l adr &
U WART & forg, dig Ufaes fad a9, g oR gaer &_AT SR IHaT VAT UANT &RAT, S
9 vareE & fordr srfvard &1, faferget g |

UCCER & ATy :

JCCER UAGERT AR & A1 F=falRad wu # y™ifdar &=ar & —

(®)

TRHR Pl AT P 3R F 39 Ucc & AJLH ¢ fhU B Had BT 3R 31
fhsl deral & Sfud 99y iR wWH R, T Afd d§ oiy {f grr ar wgem
UIShRI & MY gRT fAfed &1 U, g BT |
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I & qof a1 &0 9rT 31, 39w, e fg 98 gqe @ 18 o, ST
AT 3R TH 3H ISR SN 7 &A1 TG AR &I HH 8 I |G &
T TR 3R UM AT &5 H TR UG Y Aol [T9RT gRT ernfafed 4 SudnT
@ Sediad Bl | A R GG QAT IR STEN, T5F AT g AR GR]
AT & T8\ or] et / s/ aRFEE 3R o fafde SueEl &
JUTA H B |

T4 heAdex gRT YT Uferd 81, TIgRT Uce W & g Y W), W U4 @
R, IFD] AHARI AR TRAHRIT BT AEl TRID H AHIBT B U 3R =R o
IREAMT HAT T Fadder gRT 99 AT ¥9-—990 R OINT fhy 1y faer
el & SR § &R WY S 6] G H SRIArT R |

AR & AR JARHIRAT I7 HHARAT I AR gRT 39 [ I=d w7 4
ufdrpd 3 fdaal &1 941 fdR1g 9 warae & FrEfalag & fog smawas A
ANRTS T BT DI BRI & oY Y R R FHY Ufd B Bl AT <A—

() 39 Uee @ fH=l Ma=Al & rguras &I Yakdd &= a1 Jg SRe=d
B b TP ARIH BY W U AT JUTAT fhar a1 8, & Ao &
forg, =

(i) UfPR & I@ & 97 399 s yeArq faffdsed :

JqT IufId & A, arg foxmm gem & gRT AT 39T, Wfe a1 a8
SHD TTAN WRGR & UTH IARET (T SMABRI & YOI IUENT, Tl AT
ST | g B yaeH & forv |

I W S gRT BT omH T @ fARgel SuanT & A1 A1 BT oy e
ERT 99 WR 3@ fdeme <l fAeme ffeRl IR gumeRl a1 < 89
fPRIGR 39 Ued & MMl gRT g &x+ A7 A A & oY 9 &, B
TN H BIEY T HRAT |

Uﬁﬁﬁmwﬁémﬁﬂﬂmwaﬁmaﬁ%ﬁ ar g9 A e
Iuafd & Riarg, 8k dad RS (SFTTH) o1 AUIS B & e, Ufads &l
gmar e 9=, |vqol a1 Ia 4fA fSa+l defaer gRT AT WR Sufera @1, snafda
PR |

f=forRaa deal @ g @ forg o=t Wfd, ORft WReR © |rRRer ar a9y
MGl & AT PRI BRI g Holdex JATIRT I, Had AL, 18 AN Ugel o
IS & I IUA @I T3 B AT IHS I SUT Bl SIq—

(@) 9 &1 FdeTT AR AHIH;

(@) 9 e W), ed 4 saRed & iR R 4 & fog o1 &1 usn
STl 8 fhd Sternt &1 fafesfor &=

M N9 Ty, ORE g Red 8, & IRy giaer & foy smawasd fheel
Feh!, i, glerdi A1 gai &1 fafmior &

@) st Of wedl, wal, giert ar gat &1 orgReror iR AR &R

Uee & haE WR AT I Ud, Y Bl BIS <A1 AR TH HoldeR Pl YD
U AT |
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10. fo=faRad & & & ff g9m §—

(@) I USCIR 9 USC & fhwel Mgl iR odl BT W7 HRAT 8 AT ST 3UTer
BT SHS YEdl &, AT VAT W AT 37UTerd B QT 2 A7 3TS <l &,

@) afe gecer Rarferar wifya foar Siram &, 4

M T ycer @@ far S 8 a1 ReR aawErq B fl 999 9 R g gae
PR FDHAT AR T USRI AFIRT PR ADGI, IH T H USCAR ATef, Ao
& oy 59 fdoim & a9 < Ol e Haw &Y, R U &l VAT 9iadT,
JCCeR ERT 39 IRR & W & ATl Bl ¥ & IR § WRBR &l [Hdl dRaAr
& TSR AT ITAR W YRR YT T8l STl

W] I8 IR b e & WawH | Yd UCCHREG Pl GAdls BT IfaR
ga fdhar S iR 6l Hag facia | o 9 g9 favy H§ ga fea
ST |

11. 39 USc H IRET IRl # 9 fH & W @ IR H A1, sHD A e
Suefd @& 1Ay, uee & AWM W USCER dl AR gRI dls e ded 8l 8hT,
AT~

(@) TRGR & UTH JIRET TS ARTHRI & TIRT H A TR Yd HRA DI GH 7
A U el afdd & BRI A1 SUTYdd oid gIRT YA &I 98 a1 S99 Hel
ffl I a1 uecaR @1 bl Ry @1 gU JeaM & foly VAT ufdeR o
Heldex gRT FEgiRd fhar g

(@) ST Sl & [T a1 aRadd & AfEeR & YN § TS Bl Bl §Y gHA
& forg, var ufdas, 1 98 AR s el & S| Ul dRarg @ TR T,
ReiRa av;

(M  YecaR & fhdl aafrehd 9§ =um uee & Wad R Y R G fh=gl gurl
@ faU UAT ufdaR, S delder gRI, SIfTMIN, UecaR gRI y9dl gurl & forg
gfdaR @ We @ fau fRAMEe uqw Mgl wd y—guR M, 1972 @
QU] & AR MiRd foar g -

IR=] WRBR ERT USCAR Bl AT DIy AR I YScaR ¥ ARPR Pl <
DIg R IT AT <G IRET A1 A7 VA GfADPR A BH BT ST Gl a7 T Ufciey
@ fIeg oIS & S T I7 0T IO 3R T |A, Sl IR IfId qHel
I DI ST FH I |

12. USCaR M HT ST IR T & dRRg | IR AN & AR U @9 R 39
fRaa 1 IISTETHROT & foTg TR BT, VAT 9 R WR, 39T WRBR & BRI R Yfidel

STt fod T U=t fwhetar S®!T 2al &7 7 /M1 S 3R dofdex fhdl ufaes, g =
W &1 & o1, 99 fawfed @ik 3€g o & 8heR BN

13, AR, 39 ol a1 59 6T 9T @ sl a7 yaaq a1 ey ufdaR &1 iRy A
frell U & BRI, Tl iR qrgdrR A fodl N w7 § FEfud 1 I W a1l Bis
Ued, Hag AT IMET IS, I9 SHH $9d Ud ofel d b G favy & fafeey 4, Sudfed @
fo oIk U9 R & Ryarg, uxie v vy, smgad & wregwer & fog Mfde fear smo |
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14. 39 forg & 519 9@ & ded 9 e amfda 9 8-

(@) ‘P AR IAYF H 9 e a1 wved ad 9 saRed g, &1
T Hefdex IR AYad AT © IR 3ad A SRAR @1 3R 4
PR B B U AR IT fA¥Y QY gRI GRIdH wY 4 UIfeiepd Hlg
fda afaferd e

(@) HROR H WHR & ScRadl IR TR |fFferd

@@ 9 | O 9 T B S S wRfid e ifeRI wfed vdggRT
UeciaRd 8 a7 399 Irudiad | g

@)  UeceR’ H SaNEer, e ufdier ok uecar & e FHIeR
|feaferd € T Al Sad U H FE—ERiER |afEfed &, df 9 (o
ERT ARG ®IE IRT UAP ZRTR BT AYFd IR JAP ST 81,

®) GO | GFS [WRY & SR IUTeH, el SHM | BRIel, J-dd,
WO gels, TR AR FaT & WUl b w9 H UK fHAT S AHar 7 q
Rar ol amue waeM a1 geM & fog wanT fdar o1 |ear g,

aftferd €1 s9 Ay WHY 39 UGHRI 7 S99 39d I, IAd
fafefde amar & aftfa aRikgl &1 Sq=—31g g%deR & fau 2 |

SR T TR

I &1 i IR AU
........................................... s oo B = AT (<1131 BT 4 1= -9 R
................................. AT I H RAT TEAA e TOTAT e
TR & o 3Mfierg # <R |
R[S R WG & 1fierg iR 91 R 3 dAWifed 8-

£ E TS S S gRI

E G e R

A D FIOT H e R

I D ARTT H o gRI

LIl

fRATIE Uasl Bl ISFUTA & 37Tael & Fef Bl B gU 31/ SR/ TR o
1515 | (@) @ SURART & T &7 EIAR oo G CTIN -t AN
2 S PR gRT fEAMd U & ISAUTd & fog IR @1 IR 9
LIRS 1 EIRT e (LS 1) I
(@ui¥) @1 SuRerfd & 99 T IR oo Do a1 @1 gwERd |
1 et SIIBEAN]

(EwTerRa) (ExTeTRa)
2 et P[SARY
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THI—TT
(e 11 <)
Jferarddr y=T v & foTw ureTEf

EATE e UGSl ARPR

................... famT
R LSRRG [ R332 1
Jfariar g 93
gHIOTT fhar ST 2 1 goTel /HIST e TEATT o RIS
¥ eraRerd e gonm «RTgd 9 Rrddr #a (go1$ srrfq der/ddemR 3fe) B
(CIEEE G N1 B AR R 1) GRT UCC TR o PRINE]
2R T L rafy & forg emufera g,
IATad 1 &1 JraRerfd R AT RELS!

() 39 9@ B 9T g1 ARHT AUSS d AR AMded bl UrEd GAREd A b
T USe WR oF & forg RImiiRer & St 2 |

(i) =9 9 BT AAEH B U H USC W o D folY RIBIRS @1 Sl 8, Rifd I8 gaiad
fohardmema & fog srfaria: smféra 2

(i) Yale fharha <gAd &3 3 TEl I S Fehdl o |

NEE- I EEaN
THy—9
(Fam 11 <)
JUfed (FR1E) gAToT U=

gHIora fhar Siran € qETel /AT TEATT oo T e

H IR ARBNT A THD] TN T oo GTAT /G AT e g,
......................... TG & foIY SUYgad ®; IR IfT IuRId A &/ ST/ GART oo
L1 D UT H oo T & foly U8 W USH &I Wl 8, af fsdl ue &t

DI G &Y Tl 7, (9 99d YT 3MeTT (A PIS ) Hel™ AIRAUS < gRT FUCSR
AT ) |

Jg ATy fhar Srar € 6 59 WA @ fofu @Is ursde (Frof) y—<arll, Suygad
A U HRaM & oIy Fead &1 g7l ¢ |

37 AvSA ATTBRI

ST HUSH oo

T e
MY §RT,
(@HUT 27ER)
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[Authoritative English Text of this Department’s Notification No. Rev. D. (G) 6-69/2011-
Part-11 dated 02-01-2014 as required under clause (3) of article 348 of the Constitution of India].

REVENUE DEPARTMENT
NOTIFICATION
Shimla-171002, the 02" January, 2014

No. Rev.D.(G)6-69/2011-Part-I1.—In exercise of the powers conferred by Section 26 of
the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of 1973) and Section 13 of
the Himachal Pradesh Village Common Lands Vesting and Utilization Act, 1974 (Act No. 18 of
1974) the Governor of Himachal Pradesh proposes to make the following rules and the same are
hereby published in the Official Gazette (e-Gazette) for the information of the general public. If any
person likely to be affected by these rules has any objection (s) or suggestion(s) to make in respect
of these rules, he may send the same to the Principal Secretary (Revenue) to the Government of
Himachal Pradesh Shimla-2 within a period of 30 days from the date of publication of these draft
rules in the Official Gazette (e-Gazette), Himachal Pradesh. Objection(s) or suggestion(s), if any,
received within the period specified above, shall be considered by the State Government before
finalizing these rules, namely:—

DRAFT RULES

1. Short title, extent and commencement.—(1) These rules may be called the Himachal
Pradesh Lease Rules, 2013.

(2) They shall extend to whole of the State of Himachal Pradesh.

(3) They shall come into force from the date of publication in the Official Gazette (e-
Gazette), Himachal Pradesh.

2. Definitions.—In these rules unless there is anything repugnant in the subject or
context,—

(a) “Acts” means the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No.19
of 1973) and the Himachal Pradesh Village Common Lands Vesting and Utilization
Act, 1974 (Act No. 18 of 1974);

(b) “Collector” means the collector of the district concerned;

(¢) “competent authority' means an authority competent to grant land on lease;

(d) “conspicuous place” means Deputy Commissioner’s office, Sub-Divisional Officer’s
(Civil) office, Tehsil office, Municipal Office/ Panchayat Ghar, Mahila Mandal and
any other place of public gathering, as the case may be;

(e) “current circle rates” means circle rates notified by the Collector of the district
concerned for that year;

(f) "form' means a form appended to these rules;

(g) "Planning Area' means any area declared to be a planning area under the Himachal
Pradesh Town and Country Planning Act, 1977; and
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(h) "State Government' means the Government of Himachal Pradesh.

3. Grant of land on lease.—(1) The land may be granted on lease for purposes and to
persons as provided under these rules with the sanction of the competent authority, out of land
vested with the State Government under Section 3 of the the Himachal Pradesh Village Common
Lands Vesting and Utilization Act, 1974 (Act No. 18 of 1974) or the land vested under section 11
of the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of 1973), in the interest
of the development of the State, if the State Government is satisfied that there are sufficient reasons
to do so:

Provided that it shall be ensured that while granting lease out of the land vested with the
State Government under the Himachal Pradesh Village Common Lands Vesting and Utilization
Act, 1974 (Act No. 18 of 1974), the land in reserve pool must remain to the extent of at least 50%
of the land vested in the State Government. Further, sufficient land should also remain in the
allotable pool for allotment to the landless and eligible persons.

(2) The land vested with the Government under the Acts, which is encroached, shall not be
leased out to the encroacher. However, the encroached land can be leased out to any eligible person
or institution or legal entity etc. after ejecting the encroacher.

(3) The land vested with the Government under the Acts, shall not be granted on lease if
alternative private land is available for the purpose.

(4) Lands on lease shall not be granted in contravention of any statute regulating the use of
land.

4. Purposes for which the lease may be granted.—The lease may be granted only in
the interests of the development of State, if the State Government is satisfied that there are
sufficient reasons to do so. The development of State shall include the following purposes,
namely:—

(/) educational Institutions;
(if) petrol Pumps and/or gas godowns;

(iii) self employment of Ex-servicemen, war widows, Below Poverty Line families and
differently abled persons;

Explanation.—The preference shall be given among the Below Poverty Line (BPL)
families, in the following manner:—

(1) SC families
(i) ST families
(ii1)) OBC families
(iv) Other families

(iv) construction of residential house by the landless Bonafide Himachali or for the
rehabilitation of sufferers of natural calamities.

(v) location of the specific infrastructure projects.
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(vi) any other common purpose in the interest of the development of the State.

5.  Maximum limit of grant—Maximum limit to sanction lease shall be as certified by
the Department concerned dealing with the subject under the Business of the Government of
Himachal Pradesh (Allocation) Rules, 1971 in the shape of Essentiality Certificate on Form C and
the same shall be subject to the provisions of Himachal Pradesh Ceiling on Land Holdings Act,
1972 (Act No. 19 of 1973).

6. Eligibility for the grant of land on lease.—Any person or legal entity registered
under any statute shall be eligible for grant of lease.

7. Sanction of lease.—The lease under these rules shall be sanctioned for such period
and on such terms as the State Government may deem fit.

8. Lease amount.—The lease amount for fresh or renewal of existing lease shall be
charged from the lessee per annum in the following manner, namely:—

(i) 10% of the current circle rate.

Provided that for the Hydro Electric Projects (HEPs) of the capacity of up to 5 MW,
which are exclusively reserved for bonafide Himachalis/Co-operative Societies
comprising of bonafide Himachalis, lease amount to be charged shall be 5% of the
current circle rate.

(if) The lease amount shall be enhanced every 5 years at the rate of 5% of existing lease
amount.

(#ii) The State Government may reduce the lease amount in the following cases:—

(a) Persons affected by natural calamities who have lost their agricultural land and
dwellings.

(b) landless/houseless persons.

(¢) Ex-servicemen, war widows, Below Poverty Line families and differently abled
persons.

9. Permission to Manage, operate and maintain.—Leaseholders, after getting approval
of the State Government, may enter into agreement to manage, operate and maintain the leased
property for the purpose for which it has been leased out.

10. List of Government lands to be maintained.—(1) The lists of Government lands
classified in a manner as laid down by the State government in each district shall be maintained by
the Collector.

(2) The State Government shall determine from time to time as to which of the lands
specified under sub-rule (1), shall be available for leasing.

(3) An online lease register of leased land shall be maintained on District and Tehsil wise
on a format laid down by the state government.

11. Application for lease.—(1) The application shall be made to the Collector on Form-A
along with documents prescribed in Part-1I of Form A. In case, the applicant is a non-agriculturist,
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he shall also apply for seeking permission under Section 118 of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972. He shall make such application on Form-LR-XIV. The documents
prescribed in Rule 38-A of the Himachal Pradesh Tenancy and Land Reforms Rules, 1975 shall not
be required to be attached. The Collector may recommend his case on application Form LR-XIV,
on the basis of documents attached with the application for grant of lease.

(2) The documents prescribed at Sl. No. 4 and 5 of Part-II of Form-A attached to these
Rules, shall be procured by the applicant as follows:—

(a) For procuring Essentiality Certificate the applicant shall apply to the department under
whose purview the proposed activity, for which grant of land on lease has been sought,
falls.

(b) The department concerned shall issue the Essentiality Certificate on the basis of
departmental norms which assess eligibility of the lessee, the necessity of the proposed
activity and the extent of land required for the same.

(c) The applicant shall apply for a No Objection Certificate to the Sub Divisional
Collector, who, when necessary, shall require the applicant to deposit the cost of
demarcation, surveying and mapping the land and cause the land to be demarcated,
surveyed and mapped. The Sub-Divisional Collector shall publish a proclamation
stating that the land has been applied for grant on lease for claimed purpose, and all
claims and objections shall be preferred within one month, including any offer to make
suitable private land readily available for the said purpose.

(i) A copy each of the proclamation shall be sent to the Tehsildar for comments and report
within one month. The Tehsildar shall also record the statements of the right holders
and note down their objections, if any. He shall make a report to the Sub-Divisional
Officer (Civil) keeping in view their objections.

(if) The proclamation shall be published in two local newspapers (at least one of which is
published in Hindi language) having wide circulation in the area and pasted at a
conspicuous place in the vicinity of the land applied for on lease, and, after it has been
so published, a copy each of the said proclamation shall also be pasted at the Sub
Divisional Collector's office and at the office of the Tehsil/Sub-Tehsil in which the
land is situated.

(i) If no claims or objections are preferred within one month of the pasting of the
proclamation at the Collector's office, or in the event of any claim or objection being
preferred, then the Sub Divisional Collector shall assess the report of the Tehsildar and
if satisfied that there are no valid objections from local residents/right holders, shall
issue the No Objection Certificate for the proposed land.

(3) On receipt of the application, complete in all respect under sub-rule (1), the District
Collector shall examine the same and if he is of the opinion that the application should be accepted,
he shall recommend the same to the Divisional Commissioner, concerned within a period of 30
days from the date of receipt. The District Collector shall ensure that all relevant information and
documents, specified in Form A, are available and in order before making recommendation. If
documents are not in order, he shall return the application to the person concerned with a specific
order:

Provided that while making such recommendations for granting lease out of the land vested
with the State Government under the Himachal Pradesh Village Common Lands Vesting and
Utilization Act, 1974 (Act No. 18 of 1974), he shall keep in mind that while that the land in reserve
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pool must remain to the extent of at least 50% of the land vested in the State Government. Further,
sufficient land should also remain in the allotable pool for allotment to the landless and eligible
persons. This fact shall be mentioned by the Collector in his report.

Provided that if there is/are any objection(s) or shortcoming(s) in the application, the
Collector shall convey such objection(s) or shortcoming(s) at one time only, to avoid unnecessary
delay.

(4) On receipt of the recommendations made by the Collector under sub rule 3) of this
rule, the Divisional Commissioner, concerned shall consider the application and recommend the
same for consideration of the State Government within a period of 20 days:

Provided that if there is/are any objection(s) or shortcoming(s) in the application, the
Divisional Commissioner shall convey such objection(s) or shortcoming(s) at one time only, to the
Collector concerned to avoid unnecessary delay.

12. Orders on Recommendations of Divisional Commissioner.—(1) On receipt of the
recommendations made by the Divisional Commissioner under sub-rule (4) of rule 11, the State
Government subject to the provisions of these rules, pass an order, in respect of sanctioning of the
lease or the refusal, and, in the event of sanctioning the lease, in respect of the area, term,
assessment and other conditions of the lease, as it shall think fit within a period of 30 days:

(2) The applicant shall be informed of every order passed by the State Government under
sub-rule (1) of this rule :

Provided that in case the grant of lease is approved in favour of a nonagriculturist, a specific
reference regarding permission under Section 118 of the Himachal Pradesh Tenancy and Land
Reforms Act, 1972, shall be made in the sanction letter.

13. Execution of lease deed and giving of possession.—When a lease has been
sanctioned by the competent authority, the Collector shall execute and cause to be executed a lease
in Form-B within a period of six months from the sanction of lease by the Competent authority.
Possession of the land shall not be given to the applicant until the lease has been registered.

14. Rates and Cesses.—A lessee, shall, in every case, covenant with Government to pay
all rates and cesses chargeable on the lands.

Explanation.—The expressions ‘rates’ and 'cesses' in this rule shall have the same
meanings as assigned to them in the Himachal Pradesh Land Revenue Act, 1954.

15. Failure to take possession.—If within six months of the execution of the lease having
been communicated to the applicant, he fails to take possession of the land, or if at any time he fails
to comply with any of the conditions of the lease, the Collector may cancel the lease and shall
report the fact to the competent authority.

16. Reservation of certain rights of Government and settlement of disputes.—(1)
There shall be reserved in every lease the right of Government over all rivers and streams, and the
right of the public to use existing thoroughfares traversing the grant. These shall also be reserved in
every lease, all mines, minerals, coals, gold-washings, earth-oil and quarries in or under the land
leased, together with the right of entering of the said land and doing all acts and things that may be
necessary or expedient for the purpose of searching for, working, getting or carrying away any such
mines, minerals, coals, gold-washings and quarries.
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(2) The Government on its part shall, in every case, covenant with the lessee to make
reasonable compensation to him for all damage occasioned by the exercise of the said rights.

(3) The lessee on his part shall covenant with Government that, in case of a dispute arising
between the lessee and Government as to the property and rights hereby reserved, or any matter
incidental or in any way relating thereto, or as to any compensation as aforesaid, the decision
thereon, in each case, of the Collector shall be considered final and binding on both parties.

17. Non-utilization of land leased or breach of conditions of lease.—(1) The lessee
shall utilize the land leased to him for the purpose for which it is leased within a period of three
years to be counted from the day on which the lease deed of land is registered. The State
Government may extend the aforesaid period, for further such period as it may deem fit, for the
reasons to be recorded in writing. However, the applicant shall have to apply through the Collector
concerned for such extension at least three months before the expiry of such period. If the land
leased is not used by him at any time for the purpose for which it has been leased out, the lease
shall be terminated by the competent authority free from all encumbrances and the Government
shall reenter the demised premises and the lease money, if paid to the Government shall be
forfeited and no person shall be entitled to any compensation for any improvement made and for
any building or structures constructed thereon.

(2) If the lessee commits any breach of any of the conditions of the lease deed at any time,
his lease shall be terminated by the competent authority.

18. Procedure on expiry of lease.—Where government has not exercised its right of
cancellation/termination of lease;

(a) the Lessee may apply to the Collector for extension of lease period/renewal of lease
specifying period of extension/renewal three months before the date of expiry of lease
term. The Collector on the receipt of such application shall cause to be issued through
the concerned Sub Divisional Officer (Civil) proclamation required under rulell of
these rules stating therein that the lessee has applied for the extension of the lease
period. The Sub Divisional Officer (c) shall hear and decide the objections and issue
no Objection certificate.

(b) The Collector shall after issue of No Objection Certificate by the Sub-Divisional
Officer (Civil) and Essentiality Certificate of the concerned Department send the case
to the competent authority through Divisional Commissioner concerned with his
recommendations:

Provided that the conditions of No Objection Certificate from Sub-Divisional
Officer (Civil) and Essentiality Certificate shall not apply where the lease has been
granted for self employment, construction of residential house and agriculture
purposes.

(¢) The leases granted prior to implementation of the Himachal Pradesh Lease Rules, 1993
shall also be renewed under these rules in the above manner.

19. Review.—(1) The orders passed by the Collector, Divisional Commissioner, and the
State Government shall be subject to review by the State Government which may pass such orders
on it as it may deem fit :

Provided that such an order shall not be modified or reversed unless reasonable opportunity
has been given to the party(ies) affected thereby, of being heard either in person or through his/their
legal representative in support of his/ their claim.
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(2) An application for review shall not be entertained unless it is made within ninety days
from the passing of the order, or unless the applicant satisfies the sanctioning authority that he had
sufficient cause for not making the application within that period.

20. Revision.—The State Government may at any time call for the records of any case
disposed of by the Collector or the Divisional Commissioner, as the case may be, and pass such
orders as it may deem fit:

Provided that such an order shall not be modified or reversed unless reasonable opportunity
has been given to the party(ies) affected thereby, to appear and be heard either in person or through
his/their legal representative(s) in support of his/their claim (s).

21. Repeal and Savings.—(1) The Himachal Pradesh Lease Rules, 2011 notified vide
Government notification No. Rev D(G)9-4/2008 dated 23" September, 2011 and published in the
Official Gazette (e-Gazette), Himachal Pradesh on 26™ September, 20011 and the Himachal
Pradesh Lease (Amendment) Rules, 2012 notified vide notification number Rev. D(G)9-4/2008
dated 21%* March, 2012 published in the Official Gazette (e-Gazette), Himachal Pradesh on 23™
March, 2012 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the rules so
repealed shall be deemed to have been done or taken under the corresponding provisions of these
rules.

APPENDIX

FORM-A
(Seerule 11)

APPLICATION FOR LEASE OF LAND IN HIMACHAL PRADESH

1. Name of applicant.........ccccceeeeeveeene80n Of oot e L TesTdent
of e Tehsil.......ooooovininnn. District........ccoovinenn.. State......... coveiiiiiiin,

2. Object for which lease of land is required.
3. Particulars of land proposed for lease :
(/) District.
(if) Tehsil.
(iii) No. of estate (hadbast) with name of Estate.
(iv) Khasra Nos. with areas and classification.
Solemnly affirm and declare.—

(/) That whatever has been stated above, is true to the best of my knowledge and belief
and that nothing has been concealed or suppressed there from.

I hereby promise and undertake that if any grant of land on lease is made in my favour I
shall abide by the terms and conditions of such grant.

Dated.............c.oetl. Signature of applicant
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PART-II OF FORM-A
(DOCUMENTS TO BE ENCLOSED WITH THE APPLICATION FOR LEASE)

(See Rule 11)

1. Latest jamabandi

2. Tatima

3. Value of the proposed land calculated on the basis of current circle rates notified by the
Collector of the district (to be calculated by Patwari concerned and countersigned by the
Kanungo).

4. Essentiality Certificates in Form-C from concerned department and

5. Certificate of No Objection of local residents/shareholders from the Sub-Divisional

Collector in Form-D.
6. NO Objection Certificates from:—

(/) Public Works Department;

(i) Irrigation and Public Health;

(iii) Local bodies;

(iv) National Highways Authority;

(v) Town and Country Planning;

(vi) Forest departments;

(vii) Pollution Control Board,

(viii) Himachal Pradesh State Electricity Board;

(ix) Any other department if necessary;

These no objection certificates shall be obtained depending upon location and classification
of land.

FORM-B
(See rule 13)

A lease made by the Governor of Himachal Pradesh (hereinafter called Government) of the

ONE PATt T0..euuiieieet it ettt e ANd. ..o

Son/daughter of ............ccccceeveveveeeeeeenvnn..... resident of Village.....o.oooeeeeeiiiii i
Tehsil...ooooiiii District.....ooooiiiiii ofthe ......................
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State (hereinafter called the lessee) of the other part. In pursuance of the orders contained in letter
NO.coviiiiin datedthe........................ fromthe.................... tothe.....................

Whereas the lessee has paid to Government the sum of................................ rupees,
being the first installment of the rent hereinafter reserved, and

Terms of the Lease :

1. Government hereby demises to the lessee all that plot of land, containing...bighas
more or less, more particularly described in the schedule hereto and delineated and
colored..........oceviiiiiiniin. in the plan hereunto annexed, subject to the exceptions
and reservations and on the terms and conditions hereinafter appearing.

2. (a) The land is leased for purposes of..............ccoeevvinnne, only.

(b) The lessee may take to himself all natural produce growing on the surface of the
land, excluding trees and brushwood, subject to the payments and conditions
hereinafter mentioned.

(c) The lessee may construct such water-courses, temporary buildings or similar
improvements as may be necessary for the purpose of cultivating being the land as
herein provided, subject to the conditions hereinafter provided, and to the condition
that no claim shall be made against the Government for improvements of any kind,
except as hereinafter specifically provided.

3. The period of the lease shall be for...............ccccoooiiiiiii. years, and shall be
deemed to have commenced with effect from the ...l the
dayof ......oooiiiiiiiii,

4. (a) The lessee shall pay ayearlyrentof .....................cooeinl. rupees in two equal

half yearly installments of.............................. rupees each or one installment
yearlyof ... rupees.

(b) The amount shall be paid into the nearest Treasury.

(c) The lessee shall further pay all other rates, cesses, taxes, charges and other
outgoings which are or may become payable by the owner of the land or the
occupier thereof.

Exceptions and reservations on behalf of Government:

5.  Government does not demise but excepts and reserves to itself all mines, minerals and
quarries of whatsoever nature existing on, over or below the surface of the land with
liberty to search for, work and remove the same, in as full and ample manner as if this
lease had not been made.

6. Government does not demise but excepts and reserves to itself all rivers and streams,
with their beds and banks, all water courses and drainage channels and all public
thoroughfare now existing on the land or shown as proposed for construction in the
plan annexed.

7.  Government reserves the right to create a public right of way not exceeding in three
meters in the width across the land whenever this may be considered desirable in the
public interest by the Collector, without paying any compensation.
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8. For the full discovery, enjoyment and use of the rights hereby reserved, or for the
protection and maintenance of any property hereby excluded, it shall be lawful for
Government through its authorized agents or for any officer of the Government to
enter upon the land and make such use thereof as may be necessary for these purposes
without making any compensation to the lessee for such use of occupation except as
may be provided hereunder.

Obligations of the lessee :
9. The lessee hereby covenants with Government as follows:—

(a) To pay to or on behalf of Government the rent and any other payments which may
become due under this lease at the proper time and place and in such manner as
may be prescribed by law or by the order of any competent authority.

(b) To use the whole or any part of the land for the purpose for which it was granted
and not to use it in any way likely to lessen its value or violation of land use as
prescribed by the Town and Country Planning Department in TCP area. All
construction on/use of the land will be in compliance of all applicable Laws, Rules,
Statutes and other legal provisions enacted by the State or Central Government.

(c) At his own cost, when so required by the Collector, to erect permanent marks on
the land hereby leased, demarcating correctly the boundaries and limits thereof,
and at all times to maintain the same in good repair in accordance with any
directions from time to time issued in that behalf by the Collector.

(d) To permit without let or hindrance all officers or servants of the Government or
other persons duly authorized by Government in this behalf to enter the land at all
times and do all acts and things necessary for or incidental to:—

(i) the purpose enforcing compliance with any of the terms of this lease, or of
ascertaining whether these have been duly performed or observed; or

(if) any purpose connected with the full enjoyment, discovery and use of the
mineral or other rights hereinafter reserved to Government, without claim to
compensation whether by reduction of rent or otherwise except as hereinafter
specifically provided.

(e) Not to interfere with the lawful use by the public of any thoroughfare on the land or
with the exercise by any third person of any existing rights and easements now
existing thereon or which the tenant thereon is bound by the terms of this lease to
create or allow.

(f) If the land or any portion thereof is required for any public purpose, to surrender
the whole or so much of the land as may be required on demand by the Collector,
without claiming compensation except as provided hereunder, and subject only to a
proportionate remission of rent.

(g) To pay such amount towards the cost of the following works as the Collector acting
under the general or special orders of Government may determine, whether the cost
has already been incurred at the time of the grant or may be incurred thereafter.—

(a) the survey and demarcation of the land;
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(b) the construction of any water-course on the estate in which the land is situated,
and from which a supply of water is available for the land.

(c) the construction of any roads, paths, culverts or bridges necessary for the
general convenience of the State in which the land is sittuated; and

(d) the maintenance and repair of any such roads, paths, culverts or bridges.

(h) At the end or sooner termination of the lease to leave the land and surrender it
peaceably to the Collector.

10.  In any of the following events :

(a) 1if the lessee commits any breach or fails to perform any of the terms and conditions of
this lease, or suffers or permits such breach or nonperformance,

(b) if the lessee is declared insolvent, or (c) if the lease is attached, Government may at
any time thereafter re-enter upon the land and determine this demise, in which case the
lessee, shall make all the payments due under these presents for the current season,
provided that such termination of the lease shall not prejudice any right of action or
remedy of Government in respect of any antecedent breach of this agreement by the
lessee:

Provided further that before termination of the lease, an opportunity of being heard
shall be given to the lessee and any concerned Financial Institution shall also be
informed about the same.

11. No compensation shall be payable by Government to the lessee in respect of the
exercise of any of the rights reserved in this lease or on the termination of the lease, except as
provided here under :—

(a) for damage caused to the surface of the land or to anything attached thereto, or to any
property of the lessee by the act or negligent omission of any person duly authorized to
enter the land in exercise of the minerals rights reserved to Government such
compensation as may be assessed by the Collector;

(b) for damage to standing crops caused in exercise of the right to construct or alter water
courses, such compensation as may be assessed by the officer under whose orders such
action is taken;

(c¢) for any improvements existing on the land on the termination of the lease otherwise
than through any default of the lessee such compensation as may be assessed by the
Collector in accordance with the provisions of the Himachal Pradesh Tenancy Act,
1972 for the payment of compensation for improvements effected by occupancy
lessee: Provided that any compensation payable by Government to the lessee or any
sum or sums otherwise due to Government from the lessee may either be deducted
from or set off against any such compensation or may be recovered otherwise as and at
such time as Government may deem fit.

12. The lessee shall purchase the stamp and within four months from the date of execution,
shall present this Instrument for registration at his own cost failing which, without prejudice to
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Government rights otherwise, such failure shall be regarded as a breach of the conditions thereof
and the Collector shall be entitled to rescind and cancel the same without any compensation

whatsoever.

13.

If any question, doubt or objection shall arise in any way connected with or arising out

of these presents, or the meanings or operation of any part, thereof, or amount of compensation
payable, or the rights, duties or obligations of either party then, save in so far as the decision of any
such matter has been herein before, provided for and has been so decided every such matter shall be
referred to the arbitration of the Commissioner.

14. In these presents, unless context otherwise requires :

(a)

()

"the Collector" and the "Commissioner" means the Collector and the Commissioner for
the time being of the District or Division in which the land is situated and include any
other person duly authorized by general or special order to act on behalf of
Government in this behalf;

"Government" includes the successors and assigns of Government;

“the land” means the land hereby demised, together with all rights appertaining thereto
and not herein excepted;

“the lessee” includes the heirs, legal representatives and permitted assigns of the lessee
and if the said term includes co-sharers, any liability imposed by this deed shall be the
joint and several liability of each co-sharer;

“minerals” include all substances of a mineral nature which can be won from the earth
such as coal, earth-oil, gold-washing, stones and forms of soil which can be used for a
profitable purpose or removal. In witness whereof the parties have hereto set their hand
on the dates hereinafter in each case specified.

THE SCHEDULE ABOVE MENTIONED

Description and boundaries of the land:

An area of.........cccoviiiiiil Hec........cvveeeeeeeenii@CTS ..o CONES. (equa
t0.....evieeeeeennn... ... Bigha) situated in mauza...............cceeeeeeeenn.  Tehsiloo
District..............e..... the town shown in the revenue record.

Records of the local authority

And bounded as follows:—

On the North by:

On the East by:

On the South by:

On the West by:
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THE PLAN

Signed for and on behalf of the Governor of the Himachal Pradesh by.................. officer
of ......... acting under the orders of the Governor of the Himachal Pradesh in the presence of
................. (sd) (address)....................(description) on the ................cccceen.........day of
.............. in the year two thousand .................... signed by the said.....................in the
presence of ........coooiiiiiiiiiiiiin... (AAAIESS) . vttt
(des cription) onthe ..........ccooiiiiiiiii i dayof...........ooeeiiit. in the year two
thousand.....................

1. Witness Officer

(Sd/-) (Sd/-)
2.  Witness Lessee
(Sd/-) (Sd/-)
FORM-C
(See Rule 11)
PROFORMA FOR ESSENTIALITY CERTIFICATE
Government of Himachal Pradesh
Department of ...............
No....ocoeeeeeeen... Dated ..o Place. o,
ESSENTIALITY CERTIFICATE

This is to certify that land measuring ...... (units i.e. bighas/hects. etc.) as detailed below
situated in Mohal/Mauza........... tehsil .......... District ............ is required by (complete name
and address of applicant) ....................... on lease for the purpose of ............ for a period of
............... years

Location of proposed land Khasra Nos. Area

(1) This land is recommended for lease after ascertaining the eligibility of the applicant as
per criteria laid down by the department.

(i) This land is recommended for lease in favour of the applicant as the same is essentially
required for the aforesaid activity. The aforesaid activity cannot be run in a lesser area.

Authority Concerned.
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FORM-D
(Seerule 11)

NO OBJECTION CERTIFICATE

It is certified that the government land comprising of khasra numbers ............cc..........
Khata/khatauni no ..............ccoovviiiinnnne.n. Situated in mohal/mauza ................ Tehsil ......
District ................... is suitable for the purpose of .............cccceotitt. and there are no relevant
objections from any quarter if the above land is given in lease in favour of ................... address
............ for purpose of ................................. (Objection (if any) received in this regard have
been disposed of with the attached speaking order) It is also certified that no private landowner has
agreed to make suitable lad readily available for the purpose.

Sub-Divisional Magistrate
Sub-Division..................
District ..o
By order,

TARUN SHRIDHAR,
Principal Secretary (Revenue).

REVENUE DEPARTMENT
NOTI FICATION
Shimla-171002, the 02" January, 2014

No. Rev. D. (G) 6-69/2011-Part-Il.—The Governor of Himachal Pradesh is pleased to
notify that the Government lands owned by the State Government outside the reserved and
demarcated protected forests, other than that vested in the State Government under the provisions
of Himachal Pradesh Ceiling on Land Holdings Act, 1972 and Himachal Pradesh Village Common
Lands Vesting and Utilization Act, 1974, may be allotted on lease to eligible persons under the
provisions of Himachal Pradesh Lease Rules, 2013.

By order,
TARUN SHRIDHAR,
Principal Secretary (Revenue).
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 30th December, 2013
No.HHC/Admn.6 (23)/74-XV.—Hon’ble the Acting Chief Justice in exercise of the

powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Civil Judge (Sr. Division)-cum-CJM, L&S at Kullu H.P. as Drawing and
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Disbursing Officer in respect of the Courts of District and Sessions Judge/Additional District and
sessions Judge, Kullu and also the Controlling Officer for the purpose of salary, T.A. etc. in respect
of establishment attached to the aforesaid Courts under Major Head “2014-Administration of
Justice” w.e.f. 30-12-2013 to 4-1-2014 with permission to prefix Sunday falling on 29-12-2013 and
to suffix Sunday falling on 5-1-2014 or until he returns from leave.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 24th December, 2013

No.HHC/Admn.6 (23)/74-XV.—Hon’ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare the Civil Judge (Sr. Division)-cum-ACIJM (I), Amb, as Head of office and
Drawing and Disbursing Officer in respect of the newly created court of Civil Judge (Jr. Division)-
cum-JMIC (3), Amb and also the Controlling Officer for the purpose of salary, T.A. etc. in respect
of class-II, III, and IV establishment attached to the aforesaid court under Head “2014-
Administration of Justice” and other relevant heads with immediate effect till the Presiding Officer
of the newly created court joins there.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 30th December, 2013

No.HHC/Admn.6 (23)/74-XV.—Hon’ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Civil Judge (Sr. Division)-cum-ACJM, Rampur Bushaher H.P. as Drawing and
Disbursing Officer in respect of the Court of Civil Judge (Senior Division)-cum-CJM, Kinnaur at
Reckong Peo and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of
establishment attached to the aforesaid Court under Major Head “2014-Administration of Justice”
w.e.f. 6-1-2014 to 18-1-2014 with permission to prefix Sunday falling on 5-1-2014 and to suffix
Sunday and winter vacations w.e.f- 19-1-2014 to 2-2-2014 or until he returns from leave.

By order,
Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH SHIMLA-171001
NOTIFICATION
Shimla, the 30th December, 2013
No.HHC/GAZ/14-181/87-1.—Hon’ble the Acting Chief Justice has been pleased to grant
06 days’ earned leave w.e.f. 30-12-2013 to 04-01-2014 with permission to prefix Sunday falling on
29-12-2013 and to suffix Sunday falling on 05-01-2014 in favour of Shri T.S. Kaisth, District and
Session Judge, Chamba, H.P.

Certified that Shri T.S. Kaisth is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Shri T.S. Kaisth would have continued to hold the same post of District
and Sessions Judge, Chamba but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA-171001
NOTIFICATION
Shimla, the 30th December, 2013

No.HHC/GAZ/14-192/88-1.—Hon’ble the Acting Chief Justice has been pleased to grant

06 days’ earned leave w.e.f. 30-12-2013 to 04-01-2014 with permission to prefix Sunday falling on

29-12-2013 and to suffix Sunday falling on 05-01-2014 in favour of Shri Purender Vaidya, District
and Session Judge, Kullu, H.P.

Certified that Shri Purender Vaidya is likely to join the same post and at the same station
from where he proceeds on leave, after exp iry of the above period of leave.

Also certified that Shri Purender Vaidya would have continued to hold the same post of
District and Sessions Judge, Kullu, H.P., but for his proceeding on leave for the above period.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH SHIMLA-171001
NOTIFICATION

Shimla, the 30th December, 2013

No.HHC/GAZ/14-249/2000.—Hon’ble the Acting Chief Justice has been pleased to grant
06 days’ earned leave w.e.f. 30-12-2013 to 4-1-2014 with permission to prefix Sunday falling on
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29-12-2013 and to suffix Sunday falling on 5-1-2014 in favour of Smt. Aparna Sharma, Civil Judge
(Senior Division)-cum- CJM, Chamba, H.P.

Certified that Smt. Aparna Sharma is likely to join the same post and at the same station
from where she proceeds on leave, after expiry of the above period of leave.

Also certified that Smt. Aparna Sharma would have continued to hold the same post of Civil
Judge (Senior Division)-cum-CJM, Chamba, H.P., but for her proceeding on leave for the above
period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 28th December, 2013
No.HHC/GAZ/14-240/99-1.—Hon’ble the Acting Chief Justice has been pleased to 06
days earned leave w.e.f 30-12-2013 to 04-01-2013 with permission to prefix Sunday falling on
29-12-2013 and to suffix Sunday falling on 05-01-2013 prefix in favour of Smt. Jyotsna
S. Dadhwal, Civil Judge (Sr. Division)-cum-Chief Judicial Magistrate, Shimla, H.P.

Certified that Smt. Jyotsna S. Dadhwal is likely to join the same post and at the same station
from where she proceeds on leave after expiry of the above period of leave.

Also certified that Smt. Jyotsna S. Dadhwal would have continued to hold the post of Civil
Judge (Sr. Division)-cum-Chief Judicial Magistrate, Shimla, but for her proceeding on leave for the
above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA-171001
NOTIFICATION
Shimla, the 30th December, 2013
No.HHC/GAZ/14-233/97.—Hon’ble the Acting Chief Justice has been pleased to grant 13
days’ earned leave w.ef. 6-1-2014 to 18-1-2014 with permission to prefix Sunday falling on
5-1-2014 and to suffix Sunday and winter vacations w.e.f. 19-1-2014 to 2-2-2014 in favour of Shri
Pune Ram, Civil Judge (Senior Division)-cum-CJM, Kinnaur at Reckong Peo, H.P.

Certified that Shri Pune Ram is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.
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Also certified that Shri Pune Ram would have continued to hold the same post of Civil
Judge (Senior Division)-cum-CJM, Kinnaur at Reckong Poe, H.P., but for his proceeding on leave
for the above period.

By order,
Sd/-
Registrar General.
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In the Court of Sub-Divisional Magistrate, Salooni-Dalhousie, District Chamba,

Himachal Pradesh
Shri Pawan Kumar s/o Shri Hans Raj, r/o Village Kothi, P. O. Salwan, Tehsil Salooni,
District Chamba (H. P.) .. Applicant.
Versus

General public

Notice under section 13 (3) of Birth and Death Registration Act, 1969.
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Whereas Shri Pawan Kumar s/o Shri Hans Raj, r/o Village Kothi, P. O. Salwan, Tehsil
Salooni, District Chamba (H. P.) has filed an application alongwith an affidavit regarding the
registration of date of birth of his son namely Arnav Bhardwaj i.e. on 21-9-2011 for entry in the
record of concerned Gram Panchayat Salwan, thereof.

Hence, this notice is issued to the general public that if any one has any objection/claim
regarding the registration of date of birth of his son in the concerned Gram Panchayat Salwan, they
may file their claim/objections on or before 27-1-2014 in this court failing which necessary orders
will be passed to the concerned Gram Panchayat Salwan for registration.

Given today 27-12-2013 under my signature and seal of this Court.
Seal. Sd/-

Sub-Divisional Magistrate,
Salooni-Dalhousie, District Chamba (H. P.).

In the Court of Sub-Divisional Magistrate, Salooni-Dalhousie, District Chamba,

Himachal Pradesh
Shri Jagdish Kumar s/o Shri Partap Chand, r/o Village Dalhog, P. O. Banikhet, Pargana
Chuhan, Tehsil Dalhousie, District Chamba (H. P.) .. Applicant.
Versus

General public
Notice under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas Shri Jagdish Kumar s/o Shri Partap Chand, r/o Village Dalhog, P. O. Banikhet,
Pargana Chuhan, Tehsil Dalhousie, District Chamba (H. P.) has filed an application alongwith an
affidavit regarding the registration of date of birth of his daughter namely Bandana Kumari i.e. on
16-12-1992 for entry in the record of concerned Gram Panchayat Dalhog, thereof.

Hence, this notice is issued to the general public that if any one has any objection/claim
regarding the registration of date of birth of his daughter in the concerned Gram Panchayat Dalhog,
they may file their claim/objections on or before 27-1-2014 in this court failing which necessary
orders will be passed to the concerned Gram Panchayat Dalhog for registration.

Given today 27-12-2013 under my signature and seal of this Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Salooni-Dalhousie, District Chamba (H. P.).

In the Court of Sub-Divisional Magistrate, Salooni-Dalhousie, District Chamba,

Himachal Pradesh
Shri Jagdish Kumar s/o Shri Partap Chand, r/o Village Dalhog, P. O. Banikhet, Pargana
Chuhan, Tehsil Dalhousie, District Chamba (H. P.) .. Applicant.
Versus

General public

Notice under section 13 (3) of Birth and Death Registration Act, 1969.
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Whereas Shri Jagdish Kumar s/o Shri Partap Chand, r/o Village Dalhog, P. O. Banikhet,
Pargana Chuhan, Tehsil Dalhousie, District Chamba (H. P.) has filed an application alongwith an
affidavit regarding the registration of date of birth of his daughter namely Diksha Kumari i.e. on
28-9-1997 for entry in the record of concerned Gram Panchayat Dalhog, thereof.

Hence, this notice is issued to the general public that if any one has any objection/claim
regarding the registration of date of birth of his daughter in the concerned Gram Panchayat Dalhog,
they may file their claim/objections on or before 27-1-2014 in this court failing which necessary
orders will be passed to the concerned Gram Panchayat Dalhog for registration.

Given today 27-12-2013 under my signature and seal of this Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Salooni-Dalhousie, District Chamba (H. P.).

In the Court of Sub-Divisional Magistrate, Salooni-Dalhousie, District Chamba,
Himachal Pradesh

Shri Chain Lal s/o Shri Kesho Ram, r/o Village Ghuindhar, P. O. Balera, Tehsil Dalhousie,
District Chamba (H. P.) .. Applicant.

Versus
General public
Notice under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas Shri Chain Lal s/o Shri Kesho Ram, r/o Village Ghuindhar, P. O. Balera, Tehsil
Dalhousie, District Chamba (H. P.) has filed an application alongwith an affidavit regarding the
registration of date of death of his grand father namely Shri Bhilla Ram i.e. on 9-11-1998 for entry
in the record of concerned Gram Panchayat Jiyunta, thereof.

Hence, this notice is issued to the general public that if any one has any objection/claim
regarding the registration of date of death of his grand father in the concerned Gram Panchayat
Jiyunta, they may file their claim/objections on or before 27-1-2014 in this court failing which
necessary orders will be passed to the concerned Gram Panchayat Jiyunta for registration.

Given today 27-12-2013 under my signature and seal of this Court.
Seal. Sd/-

Sub-Divisional Magistrate,
Salooni-Dalhousie, District Chamba (H. P.).
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In the Court of Shri Sanjay Kumar, Additional District Registrar of
Marriages-cum-Sub-Divisional Magistrate, Bhoranj, District Hamirpur (H. P.)

1. Shri Kewal Singh Kaundal, aged 24 years s/o Shri Marchu Ram, r/o Village Thara, P.
O. Mundkhar, Tehsil Bhoranj, District Hamirpur (H. P.).

2. Smt. Sunita Devi, aged 24 years d/o Shri Jagdish Chand, r/o Village Chhimkar, P.O.
Majhin, Tehsil Khundian, District Kangra (H.P.).

Versus
General public

Subject.—Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment) Act, 2001(49 of 2001).

Shri Kewal Singh Kaundal and Smt. Sunita Devi have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (Amendment) Act, 2001 (49 of 2001) that they have solemnized their marriage
ceremony on 5-12-2013 at Nawahi Devi Mata Temple at Nabahi Devi, Sarkaghat, District Mandi,
Himachal Pradesh as per Hindu rites and customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
Court on or before 16-1-2014. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 12-12-2013 under my hand and seal of the court.
Seal. SANJAY KUMAR,

Additional District Registrar of Marriages-cum-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H. P.).

g 3rareld A dadR STaR, Werdd ARG JUdRI Ud Iu—HUSH SUSIIPRI, AR, [5ell 8RR,
feHrerer uar

IRNG ER¥IRT : 18—12—2013
SECIECTCINE

1. & gilel HAR gYF 201 A olel, g fEoc], Srh@T defl, dedial A, foref

ARG (2o do) |

2. AT 1A HART Gy A A Uebhtel, Hardl T g Srh@rr defl, dedild Ak,

fS1eTr gIRYR (R0 o) .. TefTOT |

CRIE]
FAATEIROT UG 3 ST
IIAT—99 SR &RT 16, WIS ARS Ude, 1954 & Ir=id fdaTg Uil B IR |
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SWRIF AHT H Jriiror IRiad o fasie 18—12—2013 BT $H JQTeld H UrRF—93 U9l
frar 2 & S=F e 12—12—2012 @1 g fo-—Raw & R Saremgdl Afr, e
HITST H oMl FR ol § iR 99 9§ ufd—ueh @& wU H TEd ol o I 2| THlIY SR URT 16,
3Tl HRST Ude, 1954 @ STTAR IehT [Ad18 Usilgpd fhar & |

3d: AR UG 39 Sl DI $9 S8R gRT Grod fhar omar & b afe e +f
AT B SAD! AR DI Gollhd BT R Hlg SOk g YaTol &l dl g8 fid 28—1—2014 &I
FHI 10,00 Iof Fag AT S99 Y4 AT AT IhIela B <TATAT BIBR U Y A=IAT ]
TMGT DI Uollghd BR AT ST |

M1 faATh 21—12—2013 BT BAR BWRR T AR AT A ST fhar a7 |

HIE | AR BTR,
9l AR BN Ud SU-HUSH GUSIHNY,
e, e g9RYR, f2Hree uewr |

g 3feTeTd 2l R SR, SU—HUSe QUSIUDRI, AR, el BARYR, fBHre uawr
ARG TRRT © 18—12—2013

ST AT <l S% IR I 9 Wo N BIRRR R¥E, aRfl TRAIL S0 $HeR, dgdd

e, 7 SRy, f2arad yew oy |

Rk
JAATIROT UG 3 STdT
Y04 A8 Bl oI HR IR |

IR AHAT § Uriefar sl diar <l b well 47 ueh w@o i BIRRR g, ardl
TR, S10 HeR, Tedid e, foTell ARYR, fZarae uaer 7 faid 18—12—2013 &1 39 SR
# -z U A & & S¥er AW S9a ufd @ ol Rate # wRfl 991 <5 ® wReg ST
IH UM EEd el e @vs aRE & Refts # a1 <dl T9 g 31 9D AW B
Sl AT <4 9% el 99 fhar S|

3d: AR UG 39 Sl DI 39 S8R gRT Grord fhar omar & b afe e «ff
Ffdd BT SABT ATH T DR H PIs VRISl 8 dl I8 fe-id 28—1—2014 BT THI 10.00 I
g AT $EY Yd IAFTAdT AT JhAdd BIOR BRI BB UL PR fJeAT SR HRIATE]
THARBI IFA H TS STHR A DI GOl BR &l oIy |

3ot fRHAId 20—12—2013 BT BAR BXER 9 AR ~TAT H SIR fHar 737 |

HIs | AR BTR,
IU—HUSE QUSIEBNI,
A, el g9RYR, f2Hree uewr |
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g 3feTeId 4 R STgR, FHEdl Ud IU—AUSH IUSIEGNI, AR, RTe sHRER, RHmad uce

TR TRIRT : 22—12—2012

AT HbEHT -

HETIE D, fSTell SE o, TURYR, f2qrel uael e |

EEIE]

£ Uebsl Aigd gy 2N d& YHTel, ardl AT G S0 AR AoTald dld FHior {3 fasms
T8, e, [l SRR, feArae uewr - gfrard |

Petition under section 4 and 7 of H. P. Public Premises Land (Eviction and Rent Recovery)
Act, 1971 for the recovery of rent and possession of the Industrial Shed No. 4 situated at
Industrial Area Kohla, Tehsil Nadaun, District Hamirpur (H. P.).

SRIGd AT H a4l AgUa=d, RNl SO &w, R, ffAEd yewr + e
22—12—2012 Pl $9 If&Tld H AIDT TR &I & b Ufrardl 2 el digd gga & 98 Yaprel,
gl T 9§10 AR Aoiald Al T faunT fasmd T8, AreE, e s9RYR, f2arae e+
faqmT | IR R Us Sl es o 4 Rerd sieifie &= diedr, dedia AeH, e s9RgR
H e W forar & Rt wearr ufcrardl & U 8 uRe] ufcardl | e 5—-5—2003 & 918
BT [T 7 A1 € T 7 & $ABI Heoll [GUIT BT AIAT © | Yfaral I AeRer @i |
el 51 81 RE1 B |

3d: FIHTURYT UG UfEra! &l 39 33deR @ g1 gfad fhar omar & f afe fai +f
FfdT A1 gfaarsl B §H F_H W HY bedl 8 A Py Yok d YRSl & A 98 faid
29—1—2014 BT FHI 10.00 IoI Fdg IMATATT AT FhTeld- BIOR IRATAT BB U B A=A
<R RIS UhdRWbT 3T H s SITU |

M feTh 21—12—2013 BT BHR SRR T HBY T I SN fhar 17|

HIE | AR BTR,
TR U4 SU—HUSe QUSIIBNI,
e, e g9RYR, f2Hree uewr |

g 3feTed 4l AR BIgR, FAEAT Ud IU—HUSH QUGN dAaH, RN SRR, o uae

TRNG ERIRT : 22—12—2012

AT T
HETIE D, fSTell SENT s, TURYR, f2drel uael ogrel |
CRIE|
2 faspd Rig gz A qrenm M@, A gren Rig gz &7 Sfar Rig, ariiror s ewn, sio
Y, Tedrel dusrare, STl e, e gag BRCINEIERN

Petition under section 4 and 7 of H. P. Public Premises Land (Eviction and Rent Recovery)
Act, 1971 for the recovery of rent and possession of the Industrial Shed No. 7 situated at
Industrial Area Kohla, Tehsil Nadaun, District Hamirpur (H. P.).
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SWIGd AT H ) AREEd, el S8l o=, SRR, foaed uewr ° faeis
22—12—2012 Pl 9 QT | ATFBT SRR $I 7 b gfcaranror s fasa Riz gga o ren M,
sl urell R gF 20 Sitar R¥g, arimor Si-l ewr, S0 9y, dedlel buerdre, e e,
feAre geer o T ¥ faRg R e efeifie ¥s [o 7 Red sieifiie &3 digar, dedd
e, e sRR H PR wR forar & forded deall Ufdaraer & U & k=g gfaaranTor 9
el 1—5—2004 & a1 DI PREAT 9 AT 8 Ta1 7 & TEHI Heall fAUNT Bl AT 2 |
GIIATEITOT B AR R 4§ AR - 81 &8 & |

3fd: AIATERYT Td YISO Bl §9 §3d8R & gRT Gfad fbar S & fb afe faar «ff
FfdT a7 Ui & §9 §<Y H HE $Hedl 8 I Dl SoR 9 TR & a a8 fai®
29—1—2014 BT FHI 10.00 Tol g IRATAAT IT THIAAdT BIGR FRATAT BIPR U BN 3FAT
<R BRIATE] UhaRWBT 1T § olg SITgd |

Aot fRAId 21—12—2013 BT EAR EXWER 9 AR RTAT H SR fHar 737 |

BIEN AR BThR,
JHTETT Ud SU—HUSS SUSTISBN,

ATar, foTer s9RYR, fRare uawr |

g 3faTerd Al AR SR, FHEd! Ud SU—HUSH QUSIEGRI, AaH, foTar sHRYR, fBHrae uae
ARG SRR : 22—12—2012

AT HbeHT -

HETIE D, fSTell SENT o, TURYR, f2qrel uael e |

ERIkI

s del fas guF #1 3l A0 HusdTd, Al Ma g S0 AR dsdid AaH, e
gARYR, fEHTel UQ¥l - g |

Petition under section 4 and 7 of H. P. Public Premises Land (Eviction and Rent Recovery)
Act, 1971 for the recovery of rent and possession of the Industrial Shed No. 10 situated at
Industrial Area Kohla, Tehsil Nadaun, District Hamirpur (H. P.).

SWIGd AT H ) AEUEEd, el Sulf o=, SRR, foamed uewr ° faeis
22—12—2012 I $H AQTAd H AMIDBT TRR BT & b gfaaral 7 uebel fast gga &7 3o o
HuedTel, Il Mg g $10 A, dedial A, e gdRYR, fRdre uqwr F 3w 9 fév w®
T Al We F0 10 Rerd sirenfie & digan, dewiia A, Ser s9RgR # fhg wR foran
g foreT Feor gfardl @& U § UReg gfaaral o faie 15—-5—2004 & d1g g@aT fawmar 9 faar
& TAT T & SAPT Peoll [IUNT BT AT | Ucrara] Pl ARl TR F qriiel = 81 J8l © |

3d: IR UG Ufare! &l 39 3¥deR @ g1 gfad fhar omar & f afe fai +f
FfdT AT gfaarsl B §9 A"H W HP bedl 8 A Plg Yok d YRSl 8 A g8 faid
29—1—2014 BT FHY 10.00 g9l Ja§ IRATIAT IT blerd BIFGR I BIPR U BR 3G

AR HRIATE] UhaRBT T H oTs SIT9 |

ST fedTd 21—12—2013 B EAR BWER 9 AR AT A N fda T |

HIE | AR BTR,
TR U4 SU—HUSH QUSIIBNI,
e, e B9RYR, f2Hree uawr |

=, gaor qur okgd ArEll, fRHrad e, REa—s gR1 gfad qur usiRe
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